I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 782 OF 2010
(Arising out of SLP(Crl.) No.2515/2010)

VASI @ VASI O PRABHATBHAI RABARI AND ORS. Appel | ant (s)

: VERSUS:

THE STATE OF GUJARAT Respondent (s)

ORDER

Leave granted.

We have heard the | earned counsel for the parties.

Appel | ants have been convicted under Sections 143,
147 & 337 of the Indian Penal Code and sentenced to
undergo sinple inprisonment for one nonth. Appellant
Nos.1l, 3 & 4 have al so been convicted and sentenced under
Sections 452, 324 & 427 of the Indian Penal Code for a
period of six nonths sinple inprisonnent.

The incident is nore than two decades old. It is
submtted that the parties have been peacefully Iiving
together for a long tinme and the accused persons who have
been convicted under Sections 143, 147 & 337 of the
|.P.C. and sentenced for one nonth's inprisonnment have

al ready undergone inprisonnent for 27 days.



On a consideration of the totality of the facts
and circunstances of this case, particularly the nature
of injuries and the proximate relationship anongst the
parties, we are of the opinion that ends of justice would
be met if, while mnmaintaining the conviction of the
accused under Sections 143, 147 & 337 of the 1.P.C,
their sentence is reduced to the period al ready undergone
by them W direct accordingly.

Appellant Nos.1l, 3 and 4 who have been convicted
under Sections 452, 324 and 427 of the 1.P.C, their

sentence is reduced fromsix nonths to two nonths.

The inpugned order passed by the H gh Court is
nodified to the aforesaid extent and the appeal is

di sposed of accordingly.

(K. S. RADHAKRI SHNAN)

New Del hi :
April 12, 2010.



